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THE HIMACHAL P R m H  LEGISLATIVE ASSEMBLY IMEMBERS 
(REMOVAL OF DISQUALIFICA,TIONS) (AMENDMENJ Am, 1979 ' 

. . . , 

. Sections : ' . . 

- 1. Short title-and commencement. * - ' ' 

2. Amendment of,Section 3. 

THE ~IMACHAL PRADESH LEGISLATNE ASSEMBLY,ME~ERS 
(REMOVAL OF DISQUALIFICATIONS) (AMENDMENT) ACT, 1979 

. .  
(ACT No. 8 .OF '19793'. . .  

. , ,  

(Received the assent of -the Governor, Hhachal pride&. on -the 9th 
&fay, 1979, and was p.ublish@-in R.H.P. Extra., dated, the 10th May, 1979 at 

' a a ~ 1 7 2 2 )  . .  . . , . .  . , 

- .  . , .  

.A; Act i n  %tend tile' ' ~inrael~ol  Pradt-sh ~ k g l r l o r i v k  Asrirtzbly Members 
. CReyovd 4 ~isquaI$c~tions) A&. i971 ( A c f  No. 7 of 1 971.. - , 

. . 
. IT i$ here& enwed by the Legislative AssernbIy of the ~imachal pradesh -- 

in ihe Thirtieth Y+r of the',Republic of India as fo1lows:- . . 
, -. 

, . 

. . ' ; 11. :short title and fomme~cement.-(l) This Act may be d e d  the Iiimachal , - 

Pmdekh Legislative 'Assembly Members~(Pemova1 of DisquaUcations) (Amend- 
ment) Act, 1979. . . 

, , 
. . 

, . ($b shill +'ny into'forcc at , , once. - 
. . , . .  . 

- . . . . 

1 ,2,. . Ameudment of section 3.411 the existivg section 3 of the Himachal 
Pradesh Legislative Assembly Members ( R ~ O Y ~ I  of' Disq ualifitations) Act, . 

. . 
, 1971 (7 of 1971),- . -  . . - 

- 
. . ( ~ ) & ~ . s i g a ~ ~ ~ , h c c u r f i n  'at~th~'end,of.clause,(i)shaltbesubstituted - , .., , ,  f .  ., . . by the sign "i"; an . . . .  . . . . . -  . 

(ii) after clause (r) so amended, ,the foliowhg dause(s) ' ;hi1 bd 
, . .. . ' . added;aamely:-2. i -. . , , - ,.. , . . . , , 

, .  , 
' t 

... . . ' i ( ~ )  notAthddmg :anything '&ntained in . clauses ( I )  and (m) 
, -  \ * .  

of this section, the oflice of member - of the Commission for. 
' ' Scheduled Castes' and Scheduled ' Tribes appointed by thc . 

. . . . 
- ' . . Govemmmt, of ,India:" 

9 - .  
I. . -~or,StatmUnt of Obj~cts and Reasons, s& R.H.P. Extra. dt. 214-!979 p, 1542. 
- .  . 



2. .41nearlment to Rul? 3.-In sub-ru!c (1) an:! also in Note 5 under the s a n e  
ruk the words "at the rate of rupce one and paise forty per kilo~neter in respect of 
journeys p?rFornlcd in thc sptci!icj hill tracts (special and orrli?ary'l and at t h e  
rat: of ru.pee o ~ l e  and paise ten per kilometer ja nreas other t+an tii: abw~e" 
shzit be replaced by the words "at the rate of rupee one and p lise sixty-fivc per 
kilometer in respect ofjou-rnys periorn~ed in the specified hill reacts (special and 

' 

urcinary) and at t l ~ e  rate of rupec one and paise thirty per kilometer in areas oillei+ 
than t l~c i t b o ~ ~ " .  

[R.B.P., dnted IS-S-1% I ,  prgc I 1  92-1191)] 
.- . - 

THE HIMACHAL PXADES H EEGISL,ZTIVE XSEMFiLY MEMBERS 
(REF,TOVAL 0 F DISQ U ALI FICATIOI<S) (AMENDMENT) ACT. I 98 1 

[ACT No. 7 OF 1PSI)l 

ARRANGEMENT OF SECTIONS 
~scrlorrs : 

I. Short title a d  commencement. 
2. fmcndment of section 3. 

(I!.cceived the asscn! of the Governor, Himachal Pr~dcsh.  on ,;bz 2nd h%y, I981 
and ~as~ubl i shedi i1R.H.P .  Extra., d ~ t c d  ~ h c 6 t h  blayp~YS1.atpa~e339). 

A11 Act jirrther to macn d the Hi~hac~tal  Prar?,:.ilr Lcgl.rlztir~e Assembly Membcrx 
(Xt?mo~ul of 3i.rqunl@catio?ts Act, 19':1 (Act No. 7 of 1971). 

BE :t enacted by the Liegislative Assemb!y of Himachnl Pradcsli in the 
'l'hizty-second Year d the Republic of India as follows:- 

1, Short ritle and commeace~~ent.-(I) T?:is Act !nay be ~7Ued the Himachar 
Pmdesh LczisIative Acsem'dy hl.ic:~~bers (ite~noval of DBqualilicdtions) (Amend- 
ment) ,\&, 138 t . 

(2) It shallcome into force at Otlce. 

2. t',meud~ucnl of secion 3.4n the EY~S ti fig clause (s) of section 3 of the 
Hirnachal PrarIeshLe~islati ve .4sscmbly h1arr.h~~ (Removal ol'Disqudifications) 
Act, 1971, aftcr the words "the ofiiw of' but before the word "rr.enber", the words 
"the Chairman, Vicechairman or" sllall bc inscrted. 

TEE HIMACHAL PRADES 1-1 LEGISLJYI'IVE ASS EMIILY MEMBERS 
(REMOVAL OF DISQUALIFIZATIONS) (AMENDMENT) ACT, 1981 

(ACT No. 15 of 198 1)' 

ARRANGEMENT OF SECTIOKS 
SECTION s : 

1. Short title and conrmenccment. 
2. f\men$~nent of sectiorl 2. 
3. Repent and savings. 

(Receivw thc assant 0.l' thc Governor, Himachal Pradts!~, on the 7th 'i\;'ovcm- 
ber, 1981, and was published in R.H.P. Extra, Dated 10-1 i-1981, at p e e  1001). - - ---- 
1. For stalcnient of Objrcts and Reasons sce R.I.1.P. Iixtra., dated 2fi-3-igC1, p. 156. 
2, For stdrcmenr of Objcc ts anJ Reasons Set R.H.P. Extra dated 26-9-81, p. $56. 



H.P. LEGIsLATIV~ ASSEMBLY MEhlnERS (~Eh iOvAt  OF 73 
DISQU ALIPICATIONS) (AMENDMENT) ACT 

An Act f~rrtl~er to mnelld t!;e Himacllnl Pradesl~ Legislntive Assembly Members 
(Re~novalofDisqrrali/icntios) Act 1971 (AdiVo.  7of 1971). 

BE it enacted by the Legislative Assembly of Kimachal Pradesh in the 
Thirty-second year of the Republic of India as follo\vs :- 

1. Short title and commenctfmcnt.-(1) This Act may be caIIed the Himachal 
Pradesh Legislative Assembly Mcrnbcrs (Removal of Disqualifications) (Amend- 
ment) Act, 1981. 

(2) It shall be deemed to  have come into forcc with effect from the 18 th day 
of May, 1971. 

2. Amendment of section 2.-ln the existing clause (a) of section 2 of the 
HimachaI Pradcsh Legislative Assembly Members (Removal of Disqualifications) 
Act, 1971, the words ,"enabling him to recoup any espenditure incurred by 
him in" occurri y after the words "for the purpose of" and before the words 
ll performing the functions" stail be omitted. 

3. Repeal and swings.-(1) The Himachal Pradesh Legislative Assembly 
Menlbcrs (Removal of Disqualifications) {Amendment) Ordinance, 1981 
is hcreby repealed. 

(2) Notwithstanding such repeal, anything done or any action taken under 
the said Ordinance shall be deemed to have been done or taken under this Act, 
as if this Act had come into force on the 18th day of May, 1971. 

THE HIMACHAL PR ADESH LEGTSLATOR S (MODIFICATION OF 
ALLOWANCES AND OTHER AMENITIES) ACT, 1981 

(Act No. 8 of 1981)1 

ARRANGEMENT OF SECTIONS 

SECTIONS : 

I.  Short title and commencement. 
2. Amendment of the Salaries and Allowances of ~ i k s t e r s  (Himachal 

Pradesh)Act, 197 1. 

3. Amendment of the Hjmachal Pradesh Legislative Assembly -Speaker's 
and Deputy Speaker's Salaries Act, 197 1. 

4. Amendment of the Himachal Pradesh Legislative Assembly (Allowances 
q and Pension of Members) Act, 1971. . . 

(Received the assent of the Governor, Himachal Pradesh, on the 2nd May, 
1981 andrvaspublishedinR.H.P. Extra., datedthe6th May, 1981, atpage341) 

An Act to mrtetd the icnvs relatit~g to the facility offree tranrit by railway or air 
beilrg avfiilcd of by ihe ~Uitlisters, the Speaker, the Deputy Speaker and 
other ~ n r m  hers of the State Legislaiirre. --- 

1. For statement of Objmts and Reasons sct  R.H.P. Btra, d n t ~ d  26-3-1981 p. 156 . . . . 



2. .41nearlment to Rul? 3.-In sub-ru!c (1) an:! also in Note 5 under the s a n e  
ruk the words "at the rate of rupce one and paise forty per kilo~neter in respect of 
journeys p?rFornlcd in thc sptci!icj hill tracts (special and orrli?ary'l and at t h e  
rat: of ru.pee o ~ l e  and paise ten per kilometer ja nreas other t+an tii: abw~e" 
shzit be replaced by the words "at the rate of rupee one and p lise sixty-fivc per 
kilometer in respect ofjou-rnys periorn~ed in the specified hill reacts (special and 

' 

urcinary) and at t l ~ e  rate of rupec one and paise thirty per kilometer in areas oillei+ 
than t l~c i t b o ~ ~ " .  

[R.B.P., dnted IS-S-1% I ,  prgc I 1  92-1191)] 
.- . - 

THE HIMACHAL PXADES H EEGISL,ZTIVE XSEMFiLY MEMBERS 
(REF,TOVAL 0 F DISQ U ALI FICATIOI<S) (AMENDMENT) ACT. I 98 1 

[ACT No. 7 OF 1PSI)l 

ARRANGEMENT OF SECTIONS 
~scrlorrs : 

I. Short title a d  commencement. 
2. fmcndment of section 3. 

(I!.cceived the asscn! of the Governor, Himachal Pr~dcsh.  on ,;bz 2nd h%y, I981 
and ~as~ubl i shedi i1R.H.P .  Extra., d ~ t c d  ~ h c 6 t h  blayp~YS1.atpa~e339). 

A11 Act jirrther to macn d the Hi~hac~tal  Prar?,:.ilr Lcgl.rlztir~e Assembly Membcrx 
(Xt?mo~ul of 3i.rqunl@catio?ts Act, 19':1 (Act No. 7 of 1971). 

BE :t enacted by the Liegislative Assemb!y of Himachnl Pradcsli in the 
'l'hizty-second Year d the Republic of India as follows:- 

1, Short ritle and commeace~~ent.-(I) T?:is Act !nay be ~7Ued the Himachar 
Pmdesh LczisIative Acsem'dy hl.ic:~~bers (ite~noval of DBqualilicdtions) (Amend- 
ment) ,\&, 138 t . 

(2) It shallcome into force at Otlce. 

2. t',meud~ucnl of secion 3.4n the EY~S ti fig clause (s) of section 3 of the 
Hirnachal PrarIeshLe~islati ve .4sscmbly h1arr.h~~ (Removal ol'Disqudifications) 
Act, 1971, aftcr the words "the ofiiw of' but before the word "rr.enber", the words 
"the Chairman, Vicechairman or" sllall bc inscrted. 

TEE HIMACHAL PRADES 1-1 LEGISLJYI'IVE ASS EMIILY MEMBERS 
(REMOVAL OF DISQUALIFIZATIONS) (AMENDMENT) ACT, 1981 

(ACT No. 15 of 198 1)' 

ARRANGEMENT OF SECTIOKS 
SECTION s : 

1. Short title and conrmenccment. 
2. f\men$~nent of sectiorl 2. 
3. Repent and savings. 

(Receivw thc assant 0.l' thc Governor, Himachal Pradts!~, on the 7th 'i\;'ovcm- 
ber, 1981, and was published in R.H.P. Extra, Dated 10-1 i-1981, at p e e  1001). - - ---- 
1. For stalcnient of Objrcts and Reasons sce R.I.1.P. Iixtra., dated 2fi-3-igC1, p. 156. 
2, For stdrcmenr of Objcc ts anJ Reasons Set R.H.P. Extra dated 26-9-81, p. $56. 



H.P. LEGIsLATIV~ ASSEMBLY MEhlnERS (~Eh iOvAt  OF 73 
DISQU ALIPICATIONS) (AMENDMENT) ACT 

An Act f~rrtl~er to mnelld t!;e Himacllnl Pradesl~ Legislntive Assembly Members 
(Re~novalofDisqrrali/icntios) Act 1971 (AdiVo.  7of 1971). 

BE it enacted by the Legislative Assembly of Kimachal Pradesh in the 
Thirty-second year of the Republic of India as follo\vs :- 

1. Short title and commenctfmcnt.-(1) This Act may be caIIed the Himachal 
Pradesh Legislative Assembly Mcrnbcrs (Removal of Disqualifications) (Amend- 
ment) Act, 1981. 

(2) It shall be deemed to  have come into forcc with effect from the 18 th day 
of May, 1971. 

2. Amendment of section 2.-ln the existing clause (a) of section 2 of the 
HimachaI Pradcsh Legislative Assembly Members (Removal of Disqualifications) 
Act, 1971, the words ,"enabling him to recoup any espenditure incurred by 
him in" occurri y after the words "for the purpose of" and before the words 
ll performing the functions" stail be omitted. 

3. Repeal and swings.-(1) The Himachal Pradesh Legislative Assembly 
Menlbcrs (Removal of Disqualifications) {Amendment) Ordinance, 1981 
is hcreby repealed. 

(2) Notwithstanding such repeal, anything done or any action taken under 
the said Ordinance shall be deemed to have been done or taken under this Act, 
as if this Act had come into force on the 18th day of May, 1971. 

THE HIMACHAL PR ADESH LEGTSLATOR S (MODIFICATION OF 
ALLOWANCES AND OTHER AMENITIES) ACT, 1981 

(Act No. 8 of 1981)1 

ARRANGEMENT OF SECTIONS 

SECTIONS : 

I.  Short title and commencement. 
2. Amendment of the Salaries and Allowances of ~ i k s t e r s  (Himachal 

Pradesh)Act, 197 1. 

3. Amendment of the Hjmachal Pradesh Legislative Assembly -Speaker's 
and Deputy Speaker's Salaries Act, 197 1. 

4. Amendment of the Himachal Pradesh Legislative Assembly (Allowances 
q and Pension of Members) Act, 1971. . . 

(Received the assent of the Governor, Himachal Pradesh, on the 2nd May, 
1981 andrvaspublishedinR.H.P. Extra., datedthe6th May, 1981, atpage341) 

An Act to mrtetd the icnvs relatit~g to the facility offree tranrit by railway or air 
beilrg avfiilcd of by ihe ~Uitlisters, the Speaker, the Deputy Speaker and 
other ~ n r m  hers of the State Legislaiirre. --- 

1. For statement of Objmts and Reasons sct  R.H.P. Btra, d n t ~ d  26-3-1981 p. 156 . . . . 



THE HIMACHAL PRADESH .IGISLATIVE ASSEMBLY MEMBER3 
(REMOVAL OF DISQUAWCATIONS) AMENDMENT 

ACT. 1996 

ARRANGEMENT OF SECTIONS 
- < 

Sections : 

1. Short titlc and commencement. 

2. . Amendment of section 3. 

3. Repal of Ordinance No. 1 of 1996 

THE H ~ ~ ~ A C H A L  PRADESH LEGISLAW ASS~MBLY MEMBERS 
(REMOVAL OF DISQUALIFICATIONS) AMENDMENT 

ACT, I996 , - - 

. , 
, ,., 

. ( ~ c t  nb. 13 of 1996)' . 

j~uthoritati~e ~nglish Text of the Himachal Pradesh Vidhan Sabha 
Sadesya (Nirhertain Hatana) Sanshodhan Adhinyam, 1996). 

(Received the asRnt of the- Governor on the 21st November, 1996 and 
was published in Hindi and English in RW1 Extra,  . . .  ,dated 26th ~ o v e m k r ,  1996 
at pages 5259 and 5260) 

AN ACT further to amend the Himachal Pradesh kghlative Assembly 
Membcrs (Reinova1 of WsquaW~cations) Act, 1971 (Act No, 7 of 
1971). 

BE it enacted by the Legislative Assembly of Himachal Pradesh in the 
Forty-seventh Year of the Republic of M i a  as follows :- 

' 7 m .  

1. S bort title and camme&neht,-(1) Tbis kt may be called the 
Himachal Pradrsh hgislative AssembIy ~ e m d e r s  (Remod of D ~ w r i o n s )  
Amendment Act, 1996. . , 

L 
1 . . I  

(2) It shaU and . shall ., , bE deemed to have.&& into force ao the Ist day 
. '.:' 

of August, 1996. 



2 Amendment of &on 3.-In section 3 of the HimachaI Pradah 
Legislative Assembly Members (Removal of .~~qmMcat ions> Act, 1971 (7 of 
L971),- 

- .  ............................. . ..... . . . . .  . . 
. . ..:::;..; (i) &r clause (j), the following clam-a) shall be added, namely:- . . . .  .. . . .  . . , .. , . . . . . .  - ,  

f '  , - - . - .  . . - . - ,  

+a) the O f f i c ~  of the Chiman or V i c e - C m  of any statutory or i 

non-statutory body, where the power to make the appointment or t ! 
power to move  the person h m  the office is vested in the Statc 
Govenunent; and 

. . .  
(ii) in clause (m), the words and-sign "chairman-or v i c e t ~ " ,  . . .  . . . . .  . , . .  . . . . . .  . . .. - .- . . - .. :. . . . . . . . . . . . .  - , .. . . . . . . . .  .... . . . . . . .  . . . . .  shall be deleted. . c ..... .............. . , .  1 .  . . - . ,  ........ . . 

, .......:...... .... - . - . .  .......... .;. ...-. .'-: :.;::<.; ::.: . . .  ........ . . . . . . .  :. 
; ........ :-- .....:...... . . . . .  

'.. . . . . . . . . . . . :  . . . . . .  . . . . . . . . . . . . . . .  3. Reped of Ordinance No. I of 1996.-41) The Himachal _ . ..: . . . . . . . . . . . . .  . . . . . - . ,  , - 
. . , . , -  . - - - , ,  

Pradesh Legislative Assembly Members (Removal of DisquaMcations) 
Amendment Ordinan&, 1996 (1-of 1996) is hereby repealed. 

(2) Notwithstanding the r e p i  of the Himachal Pradcsh Legislative I 
Assembly Members (Removal of Disqwli6cations) Amendment Omliaance, 1996 
(1of19%)anythingdoneoranyst iontakennnderthca id~cesWbe I 
deemed to have been done or iaken under ae cgmxpnding provisions of this Act 

, , 

mE HMACH[AL PRADESH LEGISLATNE ASSEMBLY ' 

! 
(ALLOWANCES AND PENSION OF MEMBERS) AMENDMENT 

ACT, 1996 

Sections : 

1. Short title. 
2. Amendment of section 4-B. 
3. Amendment of &on 5.  
4. Amendment of-section 6. 

. - 

1 p d  in Hiadi by the lhachal h d e h  Vidhan S a b h  For Shhnait d O b j e  aad Rtawtrn 
8ceRKP. Exbn.,dattd 11.3.1996,p.996 d998. 

THE HlMACHAL PRADESH LEGISLATIVE ASSEMBLY " F- 
(ALLOWANCJ3 AND PENSION OF MEMBERS) 

'AMENDMENT Am, 1996 .. . . . . . . .  ............. . . . . . . .  :...._ ........ , .  . .. . ... . . . . . . . . . . . .  . . . . . . . . . .  ....... . . - . - .  _ :.>..- 
" . . . . .  . . . . . . .  . . . . . .  (Act No. I0  of 1996)' , . - .  . . . . . . . .  , . 

- , .  . . :. - . -  , .. 
(Authoritative En&h Text of the l%machal Pradesb Vidhan Sabha - 

(Sadaqan Ke Bhate Aur Pension) S a n s h m  1996). 



under clause (b) of sub-scction (1) of section 28 OF Himachal Yradesh Land 
Revenue Act, 1954 (Act No. 6 of 1954), the Governor, Hi~nachal Pradesh is 
pleased lo codcr upon Assistant Comn~issioncr, Municipal Corporation Shimla, 
ihc powcrs of Colleclur, undcr Chaptcr VI olthc said Act, except pmvcr under 
section 75 (A); for thc purpose of recovery of Corporation dues, to be esercised 
by him within thc local limils of Shimla Municipal Corporatio~~ Shimla with 
immediate effoct. 
*---------------4-"------+------*---*- 

a (R.H.P. dated 7.6. I 997, p. 963). 

THE HIMACHAL PRADESH LEGIS1,ATIVE ASSEMBLY 
MEMBERS (REMOVAL OF DISQUALIFICATIONS) AMENDMENT 

ACT, 1997 

A M G E M E N T  OF SECTIONS 

Sections: 

1 . Short title. 

2. Retrospective effect to amcndrnents in section 3. 

THE HIMACHAL PMDESH LEGISLATIVE ASSEMBLY 
MEMBERS (REMOVAL OF DISQUALIFICATIONS) AMJINDMENT 

ACT, 1997 

(Am NO. 15 OF 1997)~. 

(Reccived LIie assent of the Governor on 7th May, 1997, and was 
published in Hindi and English in R.H.P. Exua., dated 9.5.1997 , p. 1707& 1 708) 

An Act further to amend the Hirnachal Pradesh Legislative Assembly 
Members (Removal of Disqualilications) Act, 1971 (Act No. 7 of 
1971). 

BE it enacted by the Legislative Assembly of Wimachal Pradesh in the 
I Forty-eighth Year of die Rcpuhlic of India, as follows :- 

I .  Short title.- This Act may be called the Himachal Pradesh LegisIative 
Asscmbly Members (Removal of Disqualifications) Amendrncn t Act, 1 997. 

2. Retrospective- effect to amendments in seetion 3.- Insertion of 
cIause Cj-a) and amendment of clause (m) made in section 3 of the W a c h a l  
Pradesh Lcgslntivc AsscmbIy Membcrs (Removal of Disqualifications) Ad, 
1 97 1(7 of 197 I )  vide the Himachnl Pradcsh Legislative Assembly Mcmbms 
(Removal of Disqnaliiications) Amendment Act, 1996 (13 of 1996), shall bc and 

I. Passed in Hindi by the Wachal  Pradesh Vidhan Sabha. For Sbternent of Objeds 
and Reasons see K.H.P.Exlra., dated 10.4.199 7 pagcs 1266 and 1268. 
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